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FOOD SAFETY AND STANDARDS AUTHORITY OF INDIA
NOTIFICATION
New Delhi, the 21st August, 2024

F. No. REG-11015/3/2024-Regulation-FSSAl.—The following draft of certain regulations further to
amend the Food safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, which the
Food Safety and Standards Authority of India proposes to make with previous approval of the Central Government, in
exercise of the powers conferred by clause (e) of sub-section (2) of section 92 read with section 16 of the Food Safety
and Standards Act, 2006 (34 of 2006) is hereby published as required under sub-section (1) of section 92 of the said
Act for the information of all persons likely to be affected thereby and notice is hereby given that the said draft
regulations shall be taken into consideration after the expiry of the period of sixty days from the date on which copies
of the Gazettecontaining this notification are made available to the public.

Obijections or suggestions, if any, may be addressed to the Chief Executive Officer, Food Safety and
Standards Authority of India, FDA Bhawan, Kotla Road, New Delhi- 110002 or sent on email at
regulation@fssai.gov.in

Obijections or suggestions, which may be received from any person with respect to the said draft regulations
before the expiry of period so specified, shall be considered by the Food Safety and Standards Authority of India.

Draft regulations

1. Short title and commencement.—These regulations may be called the Food Safety and Standards (Food
Products Standards and Food Additives) Amendment Regulations, 2024.

2. In the Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011, Appendix
A, under the heading “IV. Use of Food Additives in Food Products”,—

In Table 1, against the entries relating to Food Category System 1.2.1.1: Fermented

milks (plain) not heat treated after fermentation, after the entry ‘No additives permitted’, the following shall be
inserted, namely:—

Table 1
Dairy products and analogues, excluding products of category 2.0
Food Category | Food Category Food Additive INS Recommended Note
system Name Number Maximum Level
“1.2.1.1 Fermented milks | Natamycin (Only in | 235 5 mg/kg 3,807

(plain) not heat chakka)
treated after
fermentation

In Table 1, against the entries relating to Food Category System 1.7: Dairy based desserts, after the food additive
“TOCOPHEROLS” in column (3), and the entries relating thereto, the following shall be inserted, namely:—

Table 1
Dairy products and analogues, excluding products of category 2.0

Food Category | Food Category | Food Additive INS Number Recommended Note

system Name Maximum Level
“1.7 Dairy based Natamycin (Only | 235 5 mg/kg 3,807
desserts in shrikhand)

G. KAMALA VARDHANA RAO, Chief Executive Officer
[ADVT .-l11/4/Exty./1416/2024-25]

Note: The Food Safety and Standards (Food Products Standards and Food Additives) Regulations, 2011 were published in the
Gazette of India, Extraordinary, Part Il1, section 4 vide notification number F. No. 2-15015/30/2010, dated the 1st August,
2011 and last amended vide notification F.No. STD/FA/A-1.30/N0.1/2020-FSSAI, dated 21st February, 2023.
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